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Dowry deaths

1165. SHRI BAISHNAB PARIDA : Will the Minister of HOME AFFAIRS be

pleased to state:

(a)  the State/UT-wise details of dowry deaths in the country during the last
three years;

(b) the State/UT-wise number of cases registered and punishment awarded to

the accused;

(c)  whether Government has set up some fast track courts in the country to

fast try such cases; and
(d) if so, the State/UT-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (d) As per information provided by National Crime
Records Bureau (NCRB), the year-wise and State-wise details of the number of cases
registered, cases chargesheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted during 2009-2011 under dowry deaths is given in the
Statement-I (See below).

As per information provided by the Mimsiry of Law and Justice, Fast Track
Courts were set up on the recommendations of the 11th Finance Commission for
expeditious disposal of long pending sessions cases and the cases involving under trial
prisoners for a peniod of 5 years first from 2000 to 2005. The period was extended by
5 years from 2005 - 2010 and further extended by one more year i.e. 2010-11 by
Central Govemment. The scheme has been discontinued, w.e.f. 31/03/2011. However,
the State Governments can continue the Fast Track Courts from their own funds. From
the information made available by the State Governments/High Courts, 1192 Fast Track
Courts were functioning in the country as on 31.03.2011. State-wise details are given

in Statement-I1.



Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV’), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Statement-1

Persons Convicted (PCV) under dowry deaths during 2009 - 2011

2009 2010 2011

Sl State

No. CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV C(CR Ccs CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1.  Andhra Pradesh 546 500 62 1220 1270 284 588 543 80 1322 1383 230 599 522 56 1400 1240 265
2.  Amnachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 170 935 20 297 181 51 175 132 13 263 192 24 121 77 13 146 134 30
4. Bihar 1295 705 140 2908 2166 433 1257 831 146 2508 2658 351 1413 1454 163 3900 3309 323
3. Chhattisgarh 128 136 31 353 354 78 115 108 31 277 261 81 104 110 26 287 305 57
6. Goa 3 2 0 3 2 0 1 0 1 5 0 1 1 2 0 2 6 0
7. Gujarat 24 20 0 33 55 0 19 15 1 28 34 4 30 26 0 62 58 0
8. Haryana 281 253 63 633 635 142 284 253 8% 389 390 223 255 215 78 457 449 160
9. Himachal Pradesh 1 2 1 3 8 3 2 2 0 4 4 0 4 3 0 8 8 0
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1 2 & 4 5 6 7 8 3 10 11 12 13 14 15 16 17 18 19 20
26. Uttar Pradesh 2232 1786 823 9203 6518 3245 2217 1757 992 9250 5958 3828 2322 1892 1024 9795 6260 3514
27. Uttarakhand 94 84 42 218 194 87 75 60 39 168 163 104 83 75 12 233 196 67
28. West Bengal 506 372 36 1002 825 92 507 486 24 1124 1101 55 510 461 41 1118 1110 91
ToTal STATE 8239 6743 1844 23129 19223 5875 R§242 7091 2030 23057 19974 6430 8473 7562 2111 24324 19763 6187
29, Andaman and 1 1 0 0 1 0 0 0 0 0 0 0 0 1 0 0 1 0
Nicobar Islands
30. Chandigarh 2 2 2 3 6 6 5 4 2 10 10 5 2 0 1 & 0 6
31. Dadraand 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 1 0
Nagar Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi/UT 141 144 35 242 25 64 143 136 27 209 199 68 142 130 51 242 221 113
34, Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 & 1 0 4 4 1 1 0 4 1 0 1 0 0 5 0 0
Totar UT 144 150 38 245 266 74 149 141 29 223 210 73 145 132 52 254 223 119
TaoTal. ALL INDIA 8383 6893 1882 23374 19489 5949 §391 7232 2059 23280 20184 6503 8618 7694 2163 24578 19986 6306

Source: Crime in India.

Note: Information on disposal by police and courts includes the information on pending cases fiom previous years also.
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Statement-I1

State-wise details of fast track courts as on 31.03.2612

Sl Name of the States Number of functional fast track
No. courts as on 31/3/2011
1 2 3

1. Andhra Pradesh 108

2. Arunachal Pradesh 3

3. Assam 20

4. Bihar 179

5. Chhattisgarh 23

6. Gujarat*® 61

7. Goa 5

8. Haryana** 6

9. Himachal Pradesh 9

10. Jharkhand 39

11. Karnataka# 87

12. Kerala 38

13. Madhya Pradesh®* 84

14.  Maharashtra™® 51

15. Manipur 2

16. Meghalaya 3

17. Mizoram 3

18. Nagaland 2
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1 2 3
19. Orissa 35
20.  Punjab™* 15
21. Rajasthan 83
22. Tamil Nadu $ 49
23. Tripura 3
24.  Uttarakhand 20
25. Uttar Pradesh 153
26. West Bengal 109
Torarn 1192

* as on February, 2011.
** as on December, 2010.
# as on August, 2010.

$ as on December, 2008.

Traffic violation in Jamia and Abul Fazal Enclave in Delhi

1166. SHRIMOHAMMED ADEEB : Will the Minister of HOME AFFAIRS be

pleased to state:

(a)  whether Government is aware that in and around Jamia and Abul Fazal

Enclave in Delhi there are violation of traffic rules and regulations; and

(b) ifso, how Government proposes to deal with situation to encourage people

to respect traffic rules?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) Jamma and Abul Fazal Enclave
are congested residential areas and traffic movement 1s quite heavy. In order to manage
traffic efficiently in the area, Delhi Police have deployed one motorcycle patrol and

have posted four constables under the supervision of a Zonal Officer in the area.



